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Trade Practice Act, 1969 in tlie 
case of M/s. Brooke Bond India 
Limited, Calcutta for the setting 
up of a new unit for the manu
facture of instant coflfee at Hosur, 
Tamil Nadu and the Order dated 
the 19th August, 1981 of the Cen
tral Government thereon toge
ther with  an explanatory note 
on the Report. [Ploced in Lib
rary. See No. LT-2817/81.]

COMMITTEE .ON  ABSENCE  OF 
MEMBERS FROM SmTNGS OF 

THE HOUSE 

Minutes

SHRI P. V. G. RAJU  (Bobbm):
I beg to lay on the Table Minutes 
of the sitting of the Committee on 
Absence of Members from the Sit
tings of the House held on the 10th 
September, 1981.

/  ■
MESSAGE FROM RAJYA  SABHA

SECRETARY: Sir, I have to report 
the following message received from 
the Secretary-General  of Rajya 
Sabha; —

“In accordance with the provi
sions or rule 111 of the Rules  of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to enclose a copy of the Assam 
State Legislature (Delegation  of 
Powers) Billj 1981, which has been 
passed by the Rajya Sabha at iti 
sitting held on the 14th September, 
1981.”

ASSAM  STATE  LEGISLATURE 
(DELEGATION OF POWERS) BILL 

As passed by Rajya Sabha

SEiCRETARY:  Sir, I lay on the
Table of the 'House the Assam State 
Legislature (Delegation of Powers) 
Bill, 1981, as passed by Rajya Sabha.

LEAVE OF ABŜ MCB FROM THE 
SITTINGS OF THE HOUSE

■ w

MR. DEPUTY-SPEAKER:  Thye
Committee on Absence of Membess

fi'om the Sittings of the House  in 
their Fifth Report have recommended 
that leave of absence be granted to 
the following Member for the period 
mentioned against him:—

Shri Shiv  Prasad  Sahu—17th
August to “̂th September, 1981.
(Sixth Session).

Is it the pleasure of the House that 
leave as recommended by th* Com
mittee  he granted?

SOME HON. MEMBERS: Yes.

MR.  DEPUTY-SPEAKER:  The
leave is granted.  The Member wiU 
be informed accordingly.

12.28 hrs.

MATTERS UNDER RULE 377

(i) Measures to s.a.ve Beedi Industry 
Kerala

SHRI V. S. VIJAYARAGHAVAN 
(Palghat); Under Rule 377, I make 
the following statement.

In Kerala, production of un-label
led beedi on a mass scale has created 
problems for the beedi industry. Mak
ing use of the exemption limit grant
ed by the Government, the manufac
turers of  unbranded beedi are de
frauding the  Government of excise 
duty wonth crores of rupees.  The 
markets are  flooded by un-branded 
beedies which are pushing out  the 
branded beedies which are manufac
tured in the cooperative sector. This re
sult is that on the one hand the Gov
ernment is losing revenue and on the 
other hand the genuine manufactur
ers are affected. Press  owners in 
whose press the label is printed, dea
lers in beedi leaf, tobacco etc. are the 
people who are engaged in the busi
ness of manufacturing  unbranded 
beedi. -

If this situation is allowed to con
tinue,  the  genuine manufacturinjg 
imils of beedi will suffer grievously 
and many workers will becoMic job
less. Therefore, the Government ha»


